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(b) Informatioo reprdlng advaocel made 
to iarae scale leclor II oot aep.ralely 
available. Data reaardlDg advaoce, made by 

No. of 
A/Cs. 

(A) Advances to small· scale 57583 
industry 

(B) Loaos for Bellinll up 24 
induslrlal estale 

(c) and (d). The 'laIc of inleresl charled 
by nalionalised baoks on advances to small 
scale industries very bcl~en '.% 10 9i% 
per aonum depeodinll upon the Iype of 
advances. In Ihe case of olher Iypes of 
borrowers (excJudina borrowers to whom 
pre-shipment or pnst·shipmenl credit hu 
been IIranted in which case the rale of 
iOlerest will be (%l, Ihe rales of Inlersl 
raDIO from 7i% 10 11% p.a dependinll upon 
the Iypo of advance. 10 the case of 
advances allaiosl certaio commodilles, all 
scheduled banks arc required to charle a 
minimum rale of inleresl of 12% p a. 

The above mentioned rates of intere&! 
ha~ been io vo,ue sioce March'June, 1970. 
Prior 10 this period Ihe rattS ",cre lower by 
i% to 11% owinl to the fac s thai Ihere 
\\las a ceiliol Impoled by Ihe Reser~ Baok 
of lodia 00 Ihe rales chargeable. This 
ceiliol was withdrawn io Jauoary, 1910. The 
'laIc of ioteresl on certaio calelorles of 
deposill were also locrea.ed flom April I, 
1970. Tbt:1O two cbaoles oecesslaled a 
a1laht iocreue io Ihe rate of iOlerest which 
were dl"ected 1C0erally by the bankl from 
Marcb to JUDe, 1970. 

A.a.at Callceled UDder the EmerleDe, 
Rlaka (heterlel) las.raau Act 

5279. SHRI S. N. MISRA: Will the 
MiDDtor of FINANCE be plealed to Itato : 

(a) bow mucb amount had beeo collected 
by Go_omeot uod« the EmerlCocy Rilk. 
tFac:toriea' IDlur_ Acl, 1962 from the 

oationalised baoka 10 lmali SC81~ leclor are 
aiven below : 

(Amounl 10 crores of Rup"s) 
41 on the lall Friday of 

Juno 1970 Auau8t 1970 

Balance No. of Balance 
Outslanding Ales. Uutstandlng 

206.45 61447 205.68 

0.45 41 0.53 

dale of its operalion uplo Ihe dale of its 
cessation: 

(b) bow much amount has been paid or 
g;ven 10 any of t~e Faclories under Ihe said 
Acl up to the end of the financial year 
1~69·70 ; and 

(el how much amounl OUI of these 
collections has been sptnl in esllbU,hmenl 
and recoveries of the Rl,k and Insurance 
Premiums and Penalties ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) The lolal collections made 
under the Emerleney Risks (Faelories) 
Insurance Act, 1962 from I ·1·1963 to 
31-1·1968 ore Rs. 3375 crores. 

(b) The amounl plid iD setllemeol of 
claims under Ihe Ael up 10 tho end of 
1969·70 is Rs. 81.43 lakhl. 

(c) Tho tolal expenles iDcurred till 
~1·J.J970 Ire RI. 61.54 I.kh •. 

"SeIzure or Coolrabaod Gold" 

5280. SHRI S. N. MISRA: Will Ihe 
MIDilier of FINANCE be pleased to 1IIIe : 

(a) what is the amount or contraband 
lold delec:ted \lod seized in I he 8D1ocial yelr 
endinl 1969·70, Sl8le·wlse ; 

(b) hew Ihis con Ira band lold ha. beeD 
dispoaed of; and 

(el how much amounl hat been credited 
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to Ihe Govcrnm"ol Excbequer durinllhal 
year oul of Ihese recoveries 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF Flr-ANCE (SHRI VIDYA 
CHARAN SHUKLA) : (a) Slale.wlse figure. 
are nol maintained. 1 he value of contraband 
Idd detecled and seized dunnl lhe year 
1969-70 i. Rs. 4,90 lakhs al Ihe inlernalional 
monetary rale. 

(b) and (c). Accoldinl 10 Ihe exislinl 
practice, when such aold becomes riDe for 
disposal afler confiscation, it is deposited in 
Government Mints whne an account of the 
aold is maintained. The question of BivinB 
credit 10 the· Customs Departmenl for the 
value of such aold is under consideration. 

Vhlt of PeriODS to U. S. S. R. aud 
Other East European Countries 

5281. SHRI KANWAR LAL GUPTA: 
Will Ihe Minister of FINANCE he pleased to 
stato: 

(a) the names and addresses of penons 
who went to Ru;sia and other East Euro-
pean countries in the last ODe year ; 

(b) how much foreign exchango was 
lanl:lioned 10 each of them and "'hieh of 
Ihem were invited by the respective Govern-
meDts or other orpnisalionl of thOle 
countriea ; 

(c) Ibe names of persons who wert' 
allowed to 10 to Ihe!C countries 00 medical 
arounds ; and 

(d) Ihe names of persons who went to 
these countries to altend some conference, 
political or olher\\ ie 7 

THE MINISTER OF FINANCE (SHRI 
Y. B. CHAVAN): (e) to (d). The Informa-
lion is beinl collecled and .. ill be laid on 
the Table oC Ihe House. 

Financial Assell of Mlnllten 

~282. SHRI KANWAR LAL GUPTA: 
WiJI Ihe Minister of FINANCE be pleased 
to Itale : 

(a) namrs of the Minillen of the Centre 
or aDY Stale aaainst whom Finance Ministry 
received any complaint in the last ODe year; 

(b) Ihe delails of the complaint and the 
aclion taken by GovunlDCDt lbereoo ; 

(e) wbether il is a fact Ihat the IISIcls 
of some of the aforesaid MiDislers and their 
IOns, dauahters and SODs-in-law have 
increased out of proportion; • 

(Il) the reason why Government do D~t 
make a ~urvey of each Minister and hIS 
dependenl's ; and 

(e) the names cC any aforesaid Minister 
who~e assets ha,'e been discovered blL Ihe 
Department on its initiative in the last two 
years? 

THE MIMSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDyA 
CHARAN SHUKLA) : (a), (b), (c) and (e). 
The infol malion is being coll.cted and will 
be laid on tbe Table of the HoulC. 

(d) The DOlmal procedUre is Ihat when 
the c!epartmenl finds a persOD having income 
above the minimum taxable limit, the 
department iniriates assessment pro.::eedings 
Illinst such a person, and in the course of 
assessment proceedings enquiri" about the 
acquisition of assels, if any, are also made. 
This procedure is adop!cd in all cases includ· 
Ing those of M;nislers. 

MllUle of 'P' Form Obtained for Sboot-
Inl Abroad tbe Film "Yal Ziadgi 

Kltnl II .. ,lell Ual" 

5283. SHRI SURAJ BHAN: Will Ihe 
Minister of FINANCE be pleased to state: 

(a) whether the film producer Shri R. K. 
Nayyar, was llranle~ permission for Ihe 
shootinll of his film 'Yai Zindsi Klto; 
Hasslen Hai' abroad 00 the declaration that 
the cost oC the production abroad "III be met 
by his fore'an distributors ; 

(b) whether the correapondence seized 
during the raid 00 hi. house revealed that 
no cost was borne by any COle lin distrl. 
butors abroad Ind that· money wal iIIcp-
lIy ICnt abroad from India ; 

(C) whelher the persons not connecled 
with this picture were laken abroad OD 'P' 
For'll obtained for shJotinB .1 lhe mcmben 
of his uDh .nd if so, their names and the 
Klioo tlltell 8pinlt tbem ; Ind 

(d) whetber the correspondence lCizcd 
has rcleaved that bosus IDYllations were 
manipulated by Sbri Nayyar and hil wife to 
III 'p' Corma to viait • roni!ll coaatry 1 




